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FrfrEeT
TE faeel, 28 Fawaw, 2017
AT.H1.1. 1468(3).—F=a TvwTE, gy Afafaaw, 1959 (1959 1 54) i 41T 44 FIRT Yo TRl =T THT
FA gU, A e, 2016 # i erre v gu fAsfertea Fag aardt g, amwa—
1. (1) = A=t & e (Femae) e, 2017 Fgr ST
2) T oTTERTr TISTT H WeRTT T f3har ST st e & g gl

2. gy fAFw, 2016 F 7w 15, 30 A9 (2) 3w (4) H i, o2 q97 958 ‘1, (9 2017’ FT Sihl, A 4w
ors 1, order 2018 | yiaerfua farar sroem)
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MINSTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 28th November, 2017

G.S.R. 1468(E).—In exercise of the powers conferred by section 44 of the Arms Act, 1959 (54 of 1959), the
Central Government hereby makes the following rules further to amend the Arms Rules, 2016, namely:—

(D) These rules may be called the Arms (Amendment) Rules, 2017.
2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Arms Rules, 2016, in rule 15, in sub-rules (2) and (4) for the figures, letters and words “1st day of April,
2017 the figures, letters and words s April, 2018” shall be substituted.

[F. No. V.-11026/133/2017-Arms]
MUKESH MITTAL, Jt. Secy.
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